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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI "
APPLICATION NO. 42 OF 2019

Dr. B. Ratan Reddy
... Applicant

Versus

G. Jeevith Reddy
& others ... Respondents

REPLY FILED BY RESPONDENTS 1 & 2 ALONG WITH RESPONSE TO
THE JOINT COMMITTEE REPORTS DATED 26.02.2020 AND
07.08.2020

The Respondents above named respectfully submit as
follows:-

1. The Applicant has filed the above application seeking for
initiation of action to close the mining and crushing operations

of the Respondents 1 & 2.

2. A1 the outset it is submifted that the Application is

motivated and frivolous and liable to be dismissed..

3. The Applicant is not a resident of the Village Muniradad
and has no personal knowledge about the operation of the
Unit by the Respondents. The Applicant has come up with
imaginary allegations only with a view to extort money from the
Respondents. It is pertinent to stafe that even after the present
case namely O.A.No0.42/2019 has been filed and after due
inspection by the RDO, the Applicant has appeared before the
RDO and had submitted a letter dated 19.02.2020 stating that
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he is satisfied with the compliance with the regulations made
by the Respondents. Even after furnishing a letter as stated
above to the RDO, Medchal District, the Applicant is
unnecessarily prosecuting this case merely to harass the

Respondents.

4. It is submitted that as stated in the first Joint Committee
Report dated 26.02.2020 the Respondents have been
operating Stone Crusher and Quarry since the year 1989 at
S.No. 40 & 41 Muneerabad Village, Medchal (M) Medchal -
Malkagiri District pursuant fo a quarry lease granted over an
extent of 5 acres in S.No. 40 by the Deputy Director of Mines
and Geology Hyderabad by proceedings dated 04.04.2008 for
a period of 10 years. The quarry lease was also executed on
10.04.2008 by the Assistant Director of Mines and Geology,
Hyderabad. The lease was valid till 09.04.2018.

5. After this period, the 1Ist Respondent made o
representation to the authorities to issue permit for 5 years for
excavation of rocky stone in their patta land in S.No.40,
Muneerabad Village so as to level up the area to make it
viable for further development. It is submitted that permission
was also accorded by the Director of Mines and Geology on
26.02.2018 subject to further permission from Director General of
Mining safety, Hyderabad Region for a period of 5 years by
proceedings dated 24.09.2018. Thus, the Respondents were
permitted fo operate the quarry for the above purpose
following the mine safety norms and temporary permits were

issued after due payment and receipt of seigniorage fee and
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other statutory payments. It is to be noted that previously the
1st Respondent had a quarry lease for the period 08.08.1989 to
07.08.1994 which was renewed for a period of 15 years and
again from 08.08.1994 to 07.08.2009 another quarry lease had
also been granted to an extent of 3 acres for the period from

15.03.2000 to 14.03.2005.

6. The stone crusher of the Respondents which falls under
the orange category is located at a distance at 250 mts from
outer ring road. In the mean time, Pollution Control Board
issued certain orders to the crusher unit which was later
revoked temporarily after compliance of conditions. Finally, the
board has issued permanent revocation of the closure order to
the unit by order dated 19.05.2018 along with certain
conditions including furnishing a fresh bank guarantee to the

tune of Rs. 1 lakh.

7. It is submitted that since the Environment Clearance is yet
to be obtained, the Respondents 1 & 2 have stopped all quarry
operations and even during the inspection after the orders of
this Tribunal, it was found that the quarry was not in operation.
The Joint Committee has also observed in its report that the
earlier bank guarantee furnished by the Respondents has been
forfeited and fresh guarantee of Rs. 1 lakh has also been
collected for future compliance of board directions. It is also
observed by the committee that there is no encroachment of
quarry info the land of the applicant as alleged in the present

OA. The Respondents 1 & 2 undertake to comply with all the
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recommendations of the inspection team before the operation

of the quarry.

8. It is submitted that pursuant to the orders passed by
Hon'ble Tribunal dated 21.05.2020, the Joint Committee has
once again inspected the quarry and crusher belonging to the
Respondents 1 & 2. It is observed in the report that the
Respondenfs 1 & 2 have already applied for Environmental
Clearance for Mining of Minerals under non coal mining
category on 13.04.2018. It is also observed that the CFO issued
by the Board to the stone crusher unit was up to 31.03.2020 and

the same is yet to be removed.

9. The Joint Committee has further gone into the issue of
imposition of Environmental Compensation and after due
enquiry, has imposed a compensation of Rs.71,60,000/- on the
Respondents 1 & 2 by adopting the CPCB guidelines. Although
the Respondents herein have reservations about the manner
and method of calculations employed by the Committee in
arriving it the aforesaid compensation amount, they have
been advised to make the payment in order to give a
complete quietus to the issue and also in order to show their
bona fides in respect of compliance of all statutory rules and
regulations. The Respondents only pray that they may be
permitted to pay the compensation amount fixed in a few
installments instead of in one lump sum as they have no running

business.
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10. Further, the committee has also proceeded o make
observations with regard to the fact that the Mining and
Geology Department has initiated action and imposed penalty
on the Respondents for excavation and fransportation of mine
and minerals. It is submitted that in respect of the said demand,
the Respondents 1 &2 herein have already filed a Revision
Petition before the Principal Secretary, Industries and
Commerce Department, Government of Telangana on
20.11.2020 and the same is pending. Therefore, the issue
relating to the payment of the amount claimed by Mining
Department as referred to in the Joint Committee Report is
pending and being adjudicated before the appropriate
Revisional Authority constituted by the Government under the

relevant provisions of the statute.

1. The Respondents 1 & 2 herein submit that they have
already requested the Assistant Divisional Engineer (TSSPDCL)
Medchal Division, for disconnection of electricity, viz, HT Line
and convert the same to LT line and the same has also been
approved by the concerned authority for disconnection.
Therefore, in the absence of HT electricity connection, there is

no question of operating the quarry or crusher illegally.

12. It is very important to mention that the Applicant
himself is a land grabber and he is presently in occupation of
lands in S.No. 694 Devara Yamzal Village, which belongs to the
Endowment Department of the Government of Telangana. The
Revenue Portal of the Government itself shows that the

aforesaid S.No.694 is a prohibited land as noftified by the




Government at Telangana. Therefore, the applicant with such
questionable character has mustered the courage to file the
present application with false and frivolous allegations against

the respondents purely for personal gain.

13. It is submitted that while the Respondents are duty
bound to follow all statutory rules and regulations and the
directions of this Hon'ble Tribunal, it is not open to the Applicant
to confinue to make allegations against the Respondent when
he himself as an encroacher and a trespasser and a land
grabber the land grabber has constructed go downs in the

prohibited lands endangering the environment.

14. Therefore, it is submitted that the application is

totally devoid of merits and therefore liable to be dismissed.
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We, (1) G. Jeevith Reddy, S/o. Guduru Dharma Reddy,
aged about 67 years, and (2) Sidha Reddy, S/o. Patturi Shankar
Reddy, aged about 44 years, do hereby affirm and state that

what is stated above are true to the best of our knowledge and
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BY RPAD
GOVERNMENT OF ANDHRA PRADESH
OFFICE OF THE ASST. DIRECTOR OF MINES & GEOLOGY::
MEDCHAL-MALKAJGIRI DISTRICT
DEMAND NOTICE No.908/5/2008 Dt:21-07-2020

Sub:  Mines & Quarries-0.A.No0.42 of 2019 filed by Dr. Ratan Reddy ,R/o. Devara
Yamjal Shameerpet Mandal, ‘Thumukunta Municipality. Medchal District in NGT
,Chennai against Un-authorized blasting and crushing operations carricd by out by
Vs G. Jeevith Reddy & Ors—Survey & Inspection conducted- Show Cause Notice
issued-Not Produced documentary evidence-Demand Notice issued ~Regarding

Ref: 1.0.A.No.42 of 2019 filed by Dr. Ratan Reddy ,R/o. Devara Yamjal Shameerpet
Mandal, Thumukunta Municipality, Medchal District in NGT ,Chennai
2. Memo.No.511298/R2-1/2019,Date:17.01.2020 from the Director of Mines &
Geology, Hyderabad.
3. Honorable NGT interim order Dt:21.05.2020 in O.A.No.42 of 2019,
4 Survey & Inspection reports Dt:18.06.2020 .
5. This office Show Cause Notice No. 908/S/2008, Dt: 14 -07-2020
6. Lr. Dt: 18.07.2020 from Sri G. Jeecvith Reddy.

PR

Adverting to the subject and references cited. In compliance to the orders issued by the
NGT, Chennai in O.A.No.42 of 2019 filed by Dr. Ratan Reddy R/o. Devara Yamjal Shameerpet
Mandal, Thumukunta Municipality, Medchal District on Un-authorized blasting and crushing
operations carried by out by Vs G. Jeevith Reddy & Ors, this office technical staff conducted
survey and inspection in co-ordination with the Empaneiled Agency M/s Rehoboth Surveys and
issued show cause Notice under Rule 34(1) & 26(2) of T.S. Minor Mineral Concession Rules’
1966 as to why action should not be taken for realization of normal seigniorage fee Rs.
1,99,98,639/- in addition to penalty Rs. 12,19,17,165/- for differential quantity and un-authorized
excavation and transportation of minor minerals vide reference 5™ cited.

Through the reference 6" cited. Sri G. Jeevith Reddy has submitted reply and stated that
due to Covid-19 Pandemic crisis, they have discussed over phone to their legal Advocate, and
they did not got appointment and requested to extend the time period to reply to the Show Cause
Notice till 30.08.2020. But, Sri G. Jeevith Reddy not produced any documentary evidence to this
office. Therefore it construed that the he is nol having any further substantial evidence to
produce before the authorities towards payment of seigniorage fee for minor minerals excavated
and transported. Hence, the Reply submitted by Sri G. Jeevith Reddy is not satisfactory.

Therefore, Sri G. Jeevith Reddy is liable for necessary action under Rule 26(2) & 34(1)
of Telangana State Minor Mineral Concession Rules’ 1966 for the quantities of minor minerals
excavated, transported, procured and consumed. The details of normal seigniorage fee along with
(5) and (10) times penalty are as given under:

Table-I:
si. i e T 7 N T
No. | Total Quantity QOhtatl‘r:edr Remaining : I
uantity o . i
excavated as Dispatch pirmits Quantity in(M3) | Rate | Normal | |§5) Tllmes Totfal to{ b'e
| per DGPS/ETS o 2 ‘ T of S fee enalty as | realized{NS
Survey in lease " ; per Rule F+ Penalty)
Y ADM&G(In /Transported(In Seig. (In Rs). 7 )
area(In CBM.) T CBM.) Fee(in 1 (fin 1)
s e = 4 ) _Rs. )
1 258903.6 50719 208184.6 75 15613845

78069225 | 93683070

i
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Table-11:

‘Total Quantity excavatedl

e X Rate of (10) Times Total to be realized
us per DGPS/ETS Survey i Penally ns per (NS + Penalty)
S1, No. . o | Seip Normal S.fee ynsper : B
from outside the lease | HUIR S.fee . N .
wren ‘ Fee(in Rs.) Rule 26 (2) : (in Rs.)
|
1 $8463.92 LS 4384794 | 43847940 | 48232734
' i
i |
' Y

The total amount to be realized as per Rule 34(1) and 26 (2) of TSMMC Rules, 1966
trom Table-1 & Table-Tl 13 as below:

SL | As per NSF (5) times (10) times [_ Total

No. Rule penalty penalty !

| 34(1) 15613845 | 78069225 J| 93683070

2 26(2) 4384794 o ) 43847940 | _ﬁiﬁ_?&
Total 19998639 | 78069225 43847940 | | 141915804

In view of the above circumstances, Sri G. Jeevith Reddy is hereby directed to pay total
amount of Rs. 14,19,15,804=00 under the following Head of A¢count towards evaded normal
seigniorage fee together with five and ten times penalty under Rule 34(1) and 26 (2) of T.S."
Minor Mineral Concession Rules’ 1966. The original challan(s) shall reach to this office
within (15) days from the date of receipt of this notice, failing which action will be initiated for
recovery of the same under the provisions of Revenue Recovery Act without any further notice

Head of Account: )

0853-Non Ferrous Mm'ng and Metallurglcal Industry.
102-Mineral Concession Fee Rents and Roy'\ltles
81--Other Receipts.

“
-

-

. ASST. DIRECTOR "uﬁ MINES & GEOLOGY (I/¢.),
MEDCHAL-MALKAJGIRI DISTRICT,

To

Sri G.Jeevith Reddy, R/0.1-95/2/5,401,

Durgam Cheruvu Road,
Opp.Omics Groofs,
Guttala Madhapur-Hyderabad.

Copy submitted to the Director of Mines & Geology for favour of information.
Copy submitted to the Dy. Director of Mines & Geology . Hyderabad for favour of mformatlon



®

Sy N S U g i 1 S Per 1.
‘ t ".

£ ]
1

beie - 05| o |2 poe

<.
To
“A s sictan = Divisimof E’nﬁ?nesy (aDE )
Tosphel MEDEHAL v igiond < lgoa~
MEDCHAL MALRAGIR] DILTRICT: \{c
i A
. b "(\L i g
q_::\eg\x( ’S‘b.‘; % = _.T“"*'__ G
S R&q}ifyemenk ot Oecvense N pouwsey '25%\'\“’(@'1 . 92
REF . McL2500 of SARITYA METALS.
S[é/m_ C-_\(\AQL\)O? u\f"‘.}.;

e wfe, SATTTYD META LS

Lo
(“HCN\. 2009 w il Sﬂ/)c{'icne_d [eac] é} leDKvA . W
haué. 5.5;)37555 —the Pwdwﬁ(‘:m, o wit has b cipted .
_\’BV\ "Uﬂi < Cf\\f O\ms't'can(‘,e, ¢ Pk_a\(/—— de CVen e eur”
3 ZE = i EPE s e
Eieuhk‘-’h? loedd fvom  l0C kva ® SoskvA 1O 9 '
Loro e D-‘n,‘,;_[. .
P Hc Ca ‘ch Ye}i;b\\f,s’t’ \/D\AV 5&,\/?_4 "@ d&'C—“{_B\CA-— g/~ Loy
vy O ~D . IR ERY
. | 25 3] ak (=X €6\“(\A£$r w € il __be‘-’“r\n_\
fom 100 pvA © 25KV
Hs ~Avans{o’ ek . | - -
Jrs T d,’_d;.;\” I o yide b"{f all ey A (b(ﬂ Ficg L
N —ttas NC@Q"A"



- o ———

1
BEFORE THE HON'BLE REVISIONAL AURHORITY -
MINISTER FOR MINES AND GEOLOGY
GOVERNMENT OF TELANGANA : AT HYDERABAD,
REVISION NO. OF 2020
BETWEEN:
Sii G, Jeevith Reddy
S/0 Dharma Reddy, age 67 years,
7 1-95/2/5,401, Durgam Cheruvu Road,
Opp. Omics Groofs, Guttala Madhapur
Hyderabad
.. Petitioner
AND

I. " The Director of Mines and Geology

Government of Telangana, Hyderabad
2 The Deputy Direcior of Mines and Geology

Hyderabad
3 The Assistant Direcior of Mines & Geology,

Medchal - Malkajgiri Distric] -

... Respondents

REVISION FILED UNDER RULE 35-A OF TELANGANA STATE
MINOR MINERAL CONCESSION RULES 1966 QUESTIONING THE
DEMAND NOTICE NO.908/5/2008, DT.21-07-2020 OF ASSISTANT
DIRECTOR OF MINES AND GEOLOGY, MEDCHAL

Tu Il is submitted that petitioner is owner and possessor of Patia
Land in Sy.Nos.4d0 and 41 over an exlent of Acs.17.00 of
Muneerabad Village, Medhcal Mandal, Ranga Reddy Districl as ihe
land consists of Mineral Stone & Melal, Petitioner had submiited
application for grant of quarry lease, two quarry leases were
granted as follows:
(a) 04-04-2008 Quarry Lease granted for Stone & Metal over an
extent of Acs.5.00 in Sy.No.40 of Muneerabad

Village, Medchal Mandal, R.R. District.

10-04-2008 Lease Deed executed and work orders issued for 10
years, valid from 10-04-2028 to 09-04-2018

\
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07-01-2019 | Temporary Permits for 1000 M3

—

A /\(}

As fhe lease petiod is aoing 1o expire petitioner tled and renewal

application and same is pending.

(b) 23-08-1994 Quarny Lease granied for Stone & Metal over an
exlen! of Acs.2.00in Sy.No.40 & 41 Part (Patta Lanid)
of Muneerabad Village, Medchal Mandal, R.R.
Disirict.
03-10-1994 Lease Deed executed for 15 years, valid from 08-
08-1994 1o 07-08-2009
Lease expired, No renewal application is filed.

As Renewal Application is pending no quarrying was

undertaken in terms of the renewal.

2 As the petilioner was need ol material its Development
Activiies had represenied for issuance of Temproary Permits by
Application di.06-04-2018 and 16-04-2018. Petitioner was asked to
get permissions lrom mines safety. He accordingly recommended
for issuance of Temproary Permits to Director of Mines and Geology
and Temporary Permtis were granted trom 20-10-2018 as follows:
20-10-2018 | 1% Temporary Permits for 1332'M'§Iﬁ6.26,

upto 10-11-2018

10-12-2018 | Temporary Permits for 1000 M3

Temporary Permits for 1000 M3

17-04-2019 | Temporary Permits for 1000 M3
20-05-2019 | Temporary Permits for 1000 M3
26-08-2019 | Temporary Permits for 1000 M3

25-11-2019 | Temporary Permits for 1000 M3 valid upto 15-1 2-2019
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3 Temporary paermils were operated only as per the direchons

of Directar General of Mines Salely by Proceedings Lr.No.il4

2/ DMNG/2018/2227, db.11-06-2018 and Lr.No.HR-2/106(2}(8)/140(18)/
2018/2762, dl.24-09-2018 conducling deep hole blasting. ‘he
blasting also conducted by experienced company is M/s. Vaishnavi

Constructions holding explosive license.

4. while that being so Petitioner received show cause Nofice

NO.908/$/2008, dt.14-07-2020 that as lollows;

vAccordingly. this Office Surveyor along with the ieam of
DGPS/ETS empanelled agency conducied DGPS/ETS Survey on 16-
06-2020 and 18-06-2020 on the expired Quarry Lease areas held by
Sri G. Jeevith Reddy for Rough Stone & Road Metal over an exienl
of Acs.5.00 gts. and Acs.2.00 gls. in Sy.No.40 and 41 (Patta Land]
respectively of Muneerabad Village. Medchal Mandal, Medchal -

Malkaijgiri District and submitted reporl vide reference 4" cited.

And reported that as per DGPS/ETS report, certain
encroachments noficed in both leased areas and the area
pertaining to (Lease - 1} i.e., 5.00 acres is arrived to an extent of
4.812 acres, as per the measuremenls available in the execuled
lcase skelch. However as per the instructions, the ground position
being occupied by the lessee as shown by the representative of the

lessee Sri Karunakar on 16-06-2020 was taken in to consideration

The same was arrived 1o an extent of 5.00 acres equal to the lease

extent. Besides, lhe (Lease - i) i.e., 2.00 acres is arrived o the same
extent either by the measurements ol lecse sketch and as per the
occupation of lessee and on the same day the ETS Survey was also
completed and the average depth of the pit is arrived including
over burden as shown in ETS map {urnished by the Empanelled

agency.




fhe worked oul pil, it is nol

(overburden) is approximately cov

This office Rovally lnspeclor 1
iced thal The gravel with weathered rock

details of quantily for opened pil,

A

over burden

quantities tor raw material as petr ETS Survey as below;

TABLE — |

st |

No.

(&1

6

dispatch permifs and
d Village. Medchal Mandal over an extent of Acs.5.00

he; delails of the permits are as

Muneeraba
gls and Acs.2.00 gls. respectively.

I

Particulars of Pit

i area of the Pit:
(inside Areq
lease i
Area of the pit
{out side area
Lease-l}

Area of the

1

\

Pii ‘

linside occupied |

area lease - 2)

Area of the Pi
{outside

occupied  area
leose - 2

Area of the Pil
[Faling in 2
yamjol 8

randokol  Village:
Lirnits

Area ol the Pil
(Falling Kandokdl
Vilage Limits)
Total

sworled thal as observed from

cred with 3 to 3.25 m and the

and aclual

Sy. | Areain Depth of | 0.B. i H‘eTght l Volume
No. | Sq.Mts. culling Heig. | ofthe | Cu.mts.
$q.Mts. Ht. Actual
| (A) (Average) ! Mineral
\ ' (B) (C) | (D)=(B)- |
| | (© _
20 115860 19 1z 3 9147 145071 4%
|
40 | 3800 | 7 0k '3 | 4068 | 15456:4
' |
I 5 |
Al | 7740 | 1795/ 305 114707 | 113832.18
|
' - e s et e e p——
4 | 5740 | 7.680 3 4,68 26863.2
7480 | 9as4 325 [6424 1, 1614232
|
1
| |
| o, e _l :
| 610 1813 Tolal :
OB.
|| |
| S I 11 o %

As per the Office Records, Ihe

under:

Sl. Lease Details
No.
| Sy.No.40,

Muneerabad (V)
Medchal Mandal
Medchal Disl.

Sy.No.41,
Muneerabad (V)
Medchal Mandal
Medcha! Dist.

Dispatch Permits
quantity in CBM

12500M3

26287M3

|38787M3

lease holder was obtained

Temporary
Permtis quantity
in cbm
11932M3

11932M2

femporary permits in Sy.No.40 & 41 of

1 votal Quantity

in cbm

24432M%%

T 26287M3

[ s0719m2




In this conne

(SI.N0.2.4.5 & 6 ol
lable - 1)

5

1111111

Sl. Total Qty | Obtained Remaining | Rate
No. | excavated | Qly of | Qty in (M3) | of
| as per | Dispatch excavated | Seig.
DGPS/ETS Permits / Fee
| Survey in | from Transported | (in
! lease area | concerned | (In CBM) Rs.)
[ : (In CBM) ADMG (in
I CBM)
| [
| | 258903.6 " 50719 208184.6 /5
] (SLNo.1 & | '
3 of Table |
| [ 1)
TABLE — il
{ S.No. ' Total quantity | Rate of i Normal
Iexccvcled a sper Seig. Fee  S§.Fee
l IDGPS/ETS Survey | (in Rs.) |
| from outside the
[ | lease area
‘ | 58463.92 /5 4384794
i

S

cfion. il is informed Ihal Ihe delails of minor minerals
excavated and lransported by 81 G. Jeevith Reddy for Rough Slone
and Road Metal over an extent of Acs.5.00 gis ond ACs.2.00 gts. i
Sy.No.40 and 41 (Pafla Land) of Muneerabad Village. Medchal
Mandal, Medchal Malkajgiri Districi alonwith normal seig. fee in

addition to penally as per Rule 34(1) and 26(2) of Telangana Minor

Mineral Concession Rules, 1966 is as given in below tables:

Normal | (5) Total to

S. Fee | Times be

(in Rs.) Penalty | realize |
as per | (NSF +
Rule Penalty)
34(1) | inRs.)

|

15613845 | 78069225 | 93683070 |

(10) Times | Total to be
Penalty as  realized

per Rule 26 | (NSF +
(2) Penalty) (in

At s tiRSTIZCY
43847940 48232734

The delails of Seig. Fee along with penalty under Rule 34(1)

calculations is shown as below;

and 26(2) of TSMMC Rules, 1966 s per Table - It & Table — I}

SI.No. As  per | NSF (5) times | (10)  Total |
Rule penally Times I
| s | Penalty
] 34 (1) 15613845 | 78069225 |- | 93683070 |
2 26(2) | 4384794 | 43847940 48232734
J l 19998639 | 78069225 | 43847940 | 141915804 ’
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i view ol Ihe Pandemic and as ihe records were nol available.
sought fime for turmishing explanalion on 18-07-2020. The Show

Cause Nofice also did not accompany the referred documents

leading to issuance of show cause notice. Inspite of letler

submitled on 18-07-2020 a Demand Notice s issued in

Proc.NG.908/5/2008, d1.21-07-2020 even before 7 days menlioned in

Show Cause Notice, Petitioner is not afforded opporfunit\/ tor

submission of explanation is in violalion of principles of Natural

Juslice. Aggrieved by Ihe same preseni Revision for the following

among;

GROUNDS

A. The order of Assistant Direcior of Mines and Geology in

issuing Demand Nolice is arbitrary. ilegal and contrary lo Ihe

probabililies of the case.

B. The order of Assisiant Dircclor of Mines ‘and Geology s

in utter violation of Principles of Natural Justice. Show Cause Noflice

is di.14-07-2020 received by the pelitioner on 16-07-2020 and letter
of Petitioner is di.18-07-2020, Demand Notice d1.21-07-2020. within a

period of 5 days from 16-07-2020. The lime granted in Show Cause
Nofice is 7 days where as Demand raised is within 5 days. depriving
the opportunity for submission of explanation. The Demand Nolice

suffers audi aultrem palrem is liable to be set aside on this ground.

C.  The Show Cause Nofice issued is in violation as it did not
accompany the documents referred lo leading to the issuance of
show cause nolice. The Hon'ble Apex Court has been holding fime
and again thal show cause nolice shall be served along with 1he

documents referied to as otherwise Ihcy are null and void.
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The copy of report of survey and inspection dt.18-06-

nis referred to in the show

D
2020 which is also one of the docume
{ Demand Notice is not furnished

ind inspection dt.18-06-2020.

cause nofice leading 1o issuance o

ihe reasan leading lo the survey ¢

when fhere was survey and inspeclion conducted on 29-01-2020.

the eftected parly entitled for submission ol
The survey

After every suivey
objeclions o the mode of conducling of survey.

conducted is as per their own points which cannot attain finality.

& when survey doesn'i atlain finality no Demand can be

raised. As per Ihe references mentioned in the show cause nolice

the National Green Tribunal has nol directed fo issue Demand

Notice. It is only regards fO conducling of quarry operations anad

issue of Environmental. There is no such order passed by the .

National Green Tribunal for raising Demand.

72 The Show Cause Notice ssued following by Demand

Notice as if there is an order by Nalional Green Tribunal, Nafional

Green Tribunal is nol detivered the judgment.

G. The operations are in pursuant 1o Temporary Permits

issued by the Department after survey and inspection and

earmarking by boundaries. before issuance of each Temporary

Permit survey and inspections are conducled it was never observed -

or informed that Ihe operations are oulside. Therefore the Demand

raised is totally arbitrary. iegal.

H. The Show Cause Notice lollowed by Demand Nolice

on assumption and presumption on nol on accurate measurements

and calculation.

I The orders are tofally non application of mind and
independent exercise of holding survey and inspection. When
there are no illegal operations or lifling outside raising of Demand
on minetal already suffered payment of seigniorage fee followed

by penalty at 5 limes and 10 times is no! sustainable.
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U There is no violalion ol Rule 34(1) of T.5.MMC. Rules

16966 for raising 5 limes penalty as ihe very quarry operations itsell iy

on Temporary Permils granfed and issuance of dispatch permils

under Rule 34(1). Pelitioner also nol violated any conditions of

Temporary Permits, conducted any iflegal operations to attract Rule

26(2) for imposition of 10 limes penall

committed under Rule 34(1) no penally ¢

y. When there is no offence

an raised under Rule 26(2)

Ofther grounds if any il will be urged at the time of hearing.

I is. therefore. prayed that the Hon'ble Revisional Authority

may be pleased lo call for the records in pursuant to Demand

Notice No.908/5/2008, dt.21-07-2020 of the Assistant Director of

Mines and Geology in the interest of juslice.

it is, further, prayed that the Hon'ble Revisional Authorily may

be pleased {o stay all further proceedings in pursuant to Demand

Notice N0.908/5/2008, dt.21-07-2020 of the Assistant Director of

Mines and Geology pending disposal of the above Revision and

pass such ofher order or orders as this Hon'ble Revisional Authority

may deem fit and proper in the interes! of justice.

HYDERABAD

D1.17-11-2020 COUNSEL FOR PETITIONER
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BEFORE THE HON'BLE REVISIONAL AURHORITY -
MINISTER FOR MINES AND GEQLOGY
GOVERNMENT OF TELANGANA : AT HYDERABAD.

REVISION NO. ’ OF 2020
BETWEEN:

S G. Jeevith Reddy,

S/o Dharma-Reddy. age 67 years,

# 1-95/2/5.401, Durgam Cheruvu Road,
Opp. Omics Groofs, Guttala Madhapur

Hyderabad
.. Petitioner
AND

1. The Director of Mines and Geoloay
Government of Telangana, Hyderabad

2. The Deputy Director of Mines and Geology
Hyderabad

3. The Assistant Director of Mines & Geology,

Medchal - Malkajgiri District
... Respandents

For the reasons stated in. the accompanying grounds: of

Revision, it is prayed that the Hon'ble Revisiond! Autherity may be

pleased to stay all further’ proceedings in pursuant fo Demand

Notice No.908/S/2008, dt.21-07-2020 of the Assistant Director of

Mines -and Geology, pending: disposd! of the aboye: Revision and

nass such other order of orders as this Hon'ble Revisional Authornity

may deem fit and proper in ihe interes| of justice.

HYDERABAD

DI, 17-11-2020 COUNSEL FOR PETITIONER

*




' Name & Address of Individual(s),
fFirm or Company, applying

2 Profession of Individual(s)
Firm or.Company.

< Number and Date of Order of
the ADMG/DOM&G/DMG
against which the Appeal/
Revision application is filed
(Copy attached)

-

4. Minor Minerai or Minor Minerals
for which the Revision Application
is filed

Details of the area in respect of
which the Revision Application

s filed. (A map or plan of the area (s)
to be attached,

&

Whether application fee has been :
Deposited in the manner

Prescribed in Sub-Rule 35-B read
With Rule 35-C(i) if so, the Treasury
Receipt in original should be attached.

G

/ Whether the appeal/revision
Application has been filed within
Time specified in Rule 35/35-A,

Il not. the reason for not
Presenting it within the prescribed
Limits as provided for in rules.

& Name & complete address of the :
Party / parties impleaded, under
Rule 35-C of A P.MM.C. Rules, 1966.

9 Number of copies of petitions/
Applications attached (Rule 35-C(4)
AP.MM.C. Rules, 196B).

10. Grounds of Appeal / Revision.

11 If the appeal / revision appl.
has been filed by the holder or
Power of Attorney, the Power of
Attorney. the Power of Attorney to
be attached

HYDERABAD.
DT 17-11-2020

207

FORM - J
(Should be submitted In triplicate)
Application for Appeal / Revision Under Rule 35 or 35-A
(See Rule 35-C)

G. Jeevith Reddy, S/o Dharma Reddy,

Age 67 years, Rfo 1-85/2/5,401.

Durgam Cheruvu Road, Opp: Omics Groofs
Guyttala Madhapur, Hyderabad

Business.

Demand Notice No 808/5/2008
Dt.21-07-2020 of ADMG Medchal

Minor Mineral

Sy.Nos.40 & 41 of Muneerabad Village
Medchal Mandal, Ranga Reddy District

Challan No.0200757099
dt.12-11-2020

Yes

Triplicate

Enclosed in Separate Sheet

Vakalath.

SIGNATURE OF THE APPLICANT
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GOVERNMENT OF TELANGANA \
G ORIGINAL : ‘

STO £ GunRUNeT TREASURY/PAO Code (2 5 Jo[s |
Treasury Challan No w 0200757099 I '|

Non-Ferrous Mining and
Metaliurgical Industries |

W3l Head

o
o
w

yeMajor Head

- N AL P\ G jeevir REODY 1.95/2/5,401, Durgam
Remitter s Neme & aadress! i} H\/Chemv.acac,o;:p:,9908079078

|
| Shner Head, 1oz Mineral Concession Fees Rents
: nd royalties
i _Graug Syd-Head: olo |
L
| Sub-Heac: g | 1 porher Recepts |
| Derailec Head . 010 0] ‘
I| Sub-Deziailea HezC olojo I
Non-Plan/Plan N ‘
Charged/Voted : v
Non-Connngen:y/Conlingen:y 3 N |
DDC Code: 25001307001 | |
Amount Rs. . 1000
in words Rupees E\ RUPEES ONE THOUSAND ONLY A
Purpose é’i fevision / Appesl Fee } ‘
Remitter's Signature: £ ‘?I |
] |
Dated 12-11-2020 : .
Received Rs 07 e
R 5, %.0/pank Manuger

by transfer through RTGS/NEFF.3
Bank Branch Code : |
Note:Seperp




— o~ saaans 1 U EK DISTRIBUTION COMPANY OF TELANGANA STATE LIMITED

From . To

The Sllperinr_endinu Encinger i gt

Spestion Clscle, Medehal, (8 -5 Mo ShiabeasPnis, GiCL290)

_ Petlimn | trele, Medchal, Muneerabad. Pin Code: 501 401, i
Glinrock. Secunderabad. TSSPDCL Contact No. 9373899009 & Q )

Li.No. SE/OP!B“]cdchal/Comnﬂ.fF—!-ﬁ/D.N0.2596!2020-21, Dt:24-11-2020.

Sub:- TSSPDCL — Comml. — HT Se. No. MCL-2500 of M/s. Sahitya Metals Pvt Ltd.,, HYD at
Munecerabad - Pin Code: 501 401, - Requested for Deration of CMD from 100 KVA (HT-1)
. to 10 KW (LT-2) — Approval Accorded — Reg.

Ret:- 1. Your representation received dt: 10/11/2020 with Registration No. HT20028007.

- ok sk ok e 3 ke o ok ok ok ok e K

—’/ In view of the circumstances stated in your letter under reference cited above, and after careiut
cxamination of your request. the TSSPDCL approves Deration of CMD from 100 KVA (HT-1)to i~
KW (LT-2) with effect from 10-DECEMBER-2020 or from date of Agreement for the revised loac o1
5 {{ 10 KA (LT-2) whichever is later, by treating your letter received Dt. 10/11/2020 as one month notice 23
//pﬁ (he amendment issued by the Hon'ble APERC vide Proceedings No. APERC/Secy./96/2014. Dt
i ~£;~J\\‘<E.O:'>.2014 in term of clause 5.9.4.2 of terms and conditions of supply with necessary meterng

N

\

=

arrangements and duly following departmental rules in vogue and subject to the following corditions.

N

e} P
W s T =

’ 2) The consumer has to bear the 100% expenditure incurred in convering from HT-

i
. - e . 1. o 0 NS N o
H) You have 1o sudmut undertaking letter 107 handing over the existing DTR to TSSPTCL.

.
1738

[
i
()
@)
'

Cis
e
1%
197)
8}
¢
3
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({181

.8 Ty 1nn
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¢4

g

i
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. . T —
of supply and enst

The Asst. Divisional Engineerﬁ’Operatéon should verify the purpose
current tariff category before the conversion of HT Supply into LT supply.

—

Yours faithfully N~ S
L,;;u"
e 22
Superintending Engineer
Operation, Medchal.

Copy Submitted to:

s v & / POy |
The Chief General ividitdgel (Commeicia)
The Chief General Managet/ Medchal Zone

Copy to:

The Asst. Divisional Engincer/Opcration/MedChal
The Divisional Engineew‘Operation/Medchal

The Senior Accounts Oftice/Medchal Circle

The Divisional Enginecr;’I\A&P/Mcdclml Circle

T mmenen A vettla M arma T annang



Prohibited Lands

District

B>
S

QBB | S | Dharani

Integrated Land Records Management System
Government of Telangana

Sri. K. Chandrashekar Rao

Hon'ble Chief Minister P
of Telangana ! w

MEDCHAL-MALKAJIGIRI[ S8, S-cuesy 200 v
Mandal
Shamirpetrins S
Village

Devar Yamjal|S56airoesd

ASKT |

Fetch Reset

Show 1¢ ‘entries

S.No Village Name

R

271 Devar BaroosH rsdwen
Yamjal

272 Devar BareX0% 25rSnen
Yamjal

273 Devar Bore0% g5rdnven
Yamjal

274 Devar TarochZrden
Yarmjal

275 Devar BroddH Hrsnven
Yamjal

276 Devar TreO0H Z5redwen
Yamjal

277 Devar B0 Erssnen
Yamijal

278 Devar Bre0H Z5rSen
Yamjal

279 Devar TTre0H Zrednen

Yamjal

@f " ENTER CAPTCHA

Survey  Extent Nature of Land Classification of

No (Ac.Gts) Land
691/2 15.0000 J&r Doy oy
692 18.0800 HEF D&/ oy
693 17.0500 H&y MRS
694 16,2500 D4 ATV
695 16.0300 HEF 00y
696 14.1800 J&F Y/
697 123700 H&r Séy/zoany
698 . 14.0400 J&F &/,
699/1 12,2500 D& /O



S.No Village Name Survey Extent  Nature of Land Classification of
No (Ac.Gts) Land

280 Devar BIreAD ZTasnen 699/2 42700 J&F Do&/g08 0() 4<
Yamjal

Showing 271 to 280 of 348 entries
Previous 1 .. 27 |28|29 .. 35 Next

Disclaimer - The information provided online is updated, and no physical
visit is required.

Copyright © All rights reserved with Chief Commissioner of Land Administration, Govt. of
Telangana.
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